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we have laid down certain guidelines.
Where the standards appliced are
over-strict or ag a matter of fact, in
the case of victimisation, we took into
the matter and also asess the overall
working as regards the effectiveness
of the persons and those guidelines
are quite clear.
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SHRI S. D. PATIL: In the statement
dtself we have already said about
the C it is an ind
committee which applies its mind
with an objective test. This Commit-
tee is a C i of
Secretaries and it is headed by the
Cabinet Secretary.

MR. SPEAKER: Out of 5477 cases,
already 3,307 persons have been taken
back.

SHRI 5. D. PATIL. Yes, Sir. The
cases of those whose cases are rejected
on overall assesement of their working,
not that we considered their integrity
during Emergency; there was no ques-
tion of judging thelr integrity during
the Emergency but prior to that—if
‘heir integrity was doubtful and that
had been noted in e CRs of those
*Mcers,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Yes, sir.

(¢) The number of complaints re-
celved upto 28-2-1978 is 6745. After
d investigation and -
tion with State Governments, pension
bas been cancelled and recovery or-
ders of payments already made in
433 cases. Criminal prosecution has
been left to the State Governments fo
be undertaken in the light of facts and
evidence available in each case In
4744 cases, grant of pension has been
after iminary examina-
tion. Detailed enquiriegs in consulta-
tion with the State Governments are in
progress.
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MR. SPEAKER: If you bring any

such cases to the notice of the Minis-
ter, he ould enquire into the same
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SHRI P. VENKATASUBBIAH: Mr.
Speaker, Sir, six.-months imprisonment
has been made as a criterion for
granting i to d figh
However, during the freedom struggle,
there have been many instances where
some freedom fighters were let off
though they were charged under the
same sectfon. May I know from the
Minlsteds if such cases will be gone
into thoroughly? In one case in
Andhra Pradesh, the Sub-Collector
used to let off all the freedom fAghters,
while under the same secti others
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Import gnd re-expert of Cememt to
Iran

*598. SHRI S. R DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the details of cement imparts
during 1977-78 in quantity and value
and the sources of import, and the
reasons which necessitated imports;

(b) whether it is a fact that more
imports of cemrent are being planned
for re-expart to Iren; and

(c) if so, the circumstances under
whiv.hthilisbei:udonemdthend-
vantages thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
A quantity of about 2.94 lakh tonnes
of cement has been imported during
1977-78 from South Korea, Rumanlix
and Poland at a landed cost of about
Rs. 16.45 crores. Shortages in the
supply of cement had developed in spite
of a record production of 19.27 million
tonnes during 1977-78 on account of
higher demand for consumption for
Public works as well as for agricultwe,
industry end housing. Substantial
quantities were also required to re-
pair the cyclonic damages in Andhra
Pradesh and Tamil Nadu.

(b} No, Sir.
{¢) Does not arise.

SHRI S. R. DAMANI: Sir, there is
an acute shortage of cement and it is
very difficult to obtain it. In view
of that, may I know from the hon
ini it any annual survey is being

were imprisoned elsewhere. If there
are such cases, will the Government
give them the same consideration as
given to the freedom fighters who were
imprisioned for six months or more?

SHRI DHANIK LAL MANDAL: It
there has been any discrimination in
this matter and the hon. Members
brings it to my notice, I will certainly
take necessary action.

made of the demand and supply of
cement? If any such survey has beem
made, was it noticed that there will be
a spurt in demand in the next year?
Has any assessment been made of the
likely demand in the next two years?

" SHRI GEORGE FERNANDES: The
kind of surveys that were required to
be made were not made in the past
and that seems to be the reason why
the required caacity was not installed.





